
CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 	CUTTACK BENCH, CUTTACK 

0. A. No, 260/00518 OF 2014 
Cuttack, this the 7th day of July, 2014 

C ORAM 
HON'BLE MR. A.K. PATNAIK, MEMBER (Judi.) 

? 	Kali Poisad Sharma, 
7 ted ahort 57 years, 

Son of \'LS.KRao. 

;V present working as FOM, Grade-I 

I. oiler thcSE (W)/East Coast Raitwav/ Cerhampu. 

Pormanen resident of 

\dli- Aoanthagiri, P0- Venkatpuram. 

3a Brato niratarla, [)ist- Scikakulam, 

I odhrapradesh. 

App] icant 

Advo:ate( s), . - M/s. 1. PrWaai. CR, Routray, T.IK. Choudhury, S,K.Mahant. 

JERSUS 

iou of India represetitd throuth 

The . rcnerai Manager, 
oust Raihray. t.Co. .o.,adan. 

haiCosekharpui-. BFi Euosvar, 

Dist-i<Gurda. 

Sali onai DiiEonai Rail aay Mana:o 
East Cast Railway, Khurd oad DC sjon. 

)(7 ,tatn, Dist-Kilurda. 

Csional Personne Odker, 
East Coast Railway, Khurda Road DiCsion, 

A ttP() i aini, Dist-Khurda. 

4, Sr. DLN./ Co-ordn., 

East Coast Railway, Khurda Road Di'oilon, 

At/P0 Jaini, Dist-Khurda. 

DCisjonai Financiai Manager, 
East Coast Railway, Khuroa Road DCision, 

At/Pi Jatni, DtChurda. 

...,...Respondents 

Advoc:u(s).................. Mo T Cath 

~g ~O~W-mm~ 
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QR(ORAL) 

AK.PTNA1K, MEMBER(JL1 LLLj 

Heard Mr. N .R. Routrav, Learned Counsel for the Applicant, and 

Mr. T.Rath, Ld. Standing Counsel appearing for the Respondent-Railways, 

OO whom a copy of this OA is. already been served, and perLised the 

materis placed on record. 

2. 	The applicant has flied this O.A. under Section 19 of the 

Admins:rative Tribunals Act,985,  praying for a direction to the 

Respondents to pay the pay and allowance for the period from October, 1997 

to December, 1999 and January, 000 to October, 2002 amounting to Rs. 

32,1 99; and Rs 8923/• with 2% interest for the delayed period of 

r1\'men Mr. Routray, Id. Counej for the applicant, brought to my notice 

Annexre-A/9. a detailed represe11tiion of the applicant flIed on 11.03.2014 

before 	Divisional Pen•onnel Ofcer, i.e. Respondent No.3, copy of which 

h s also been Forwarded 	Respondent Nos, 2, 4 and 5, and submitted that 

till date no response has been recek'ed by the applicant. 

I 	Mr. Rath, Ld. Standi: Counsel for the Railways, submits that 

he has no immediate instruc0o as to \Vhether any such representation, 

claimed by the ann!icant, has really been submitted by him on 

1.03,20 4 and if so, the .1atus the:ef. 

4 	Be that as it may, sinc e it is the positive case of the applicant 

that no decision has been cc'mnenicated to him on the representati 

snbmit. d on 1.)3.120141 ,  wjthoul 	i,ering into die merit of this matter, this 

OA is tisposed of at this admission stage wbh direction to Respondent No. 3 

t 	consider the grievance of the a 	icant as :'cferred by him iO hi 
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representation, if the same is still pending, and communicate the decision 

thereof, in a wel1reasoned order to the applicant within a period of 60(sixty) 

days from the date of receipt of copy of this order. if upon such 

consideration applicant is found to be entitled to the benefits claimed by him 

then expeditious steps be taken by he Respondents to extend the same to the 

)Iican! within a period of 90 da from the date of such consideration. 

As agreed to by Ld, ounsel for both the sides, copy of this 

O.A., aong with the copy of this oJer, be transmitted to Respondent Nos. 3, 

4 and by Speed Post al the cost of the applicant, for which Mr. Routray, 

Ld. Counsel for the applicant, undrtakes to furnish the postal requisites by 

I l.07.()14. 

(A.11-..PATNA1K) 
MEMBER(JudI.) 

RK 


